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(e) whether the reservation norms meant for the 
scheduled castes/scheduled tribes have been followed 
while making the said allotments;

(f) if so, the details thereof; and

(g) if not the reasons therefor?

THE MINISTER OF RAILWAYS (SHRI RAM VILAS 
PASWAN): (a) to (g) I nf ormation is being collected and will 
be laid on the Table of the Sabha.

Insurance Scheme

2471. SHRIMATI KETAKI DEVI SINGH :
KUMARI UMA BHARATI :
SHRI KACHARU BHAU RAUT :

Will the Minister of RAILWAYS be pleased to state:

(a) the details of insurance scheme introduced by the 
Government for the benefit of railway passengers;

(b) whether any proposal is under consideration of 
the Government to increase the insurance amount to be 
provided to the dependents those killed and injured in rail 
accidents;

(c) if so, the details thereof;

(d) whether the Government propose to bring in any 
amendment in this regard; and

(e) if so, the time by which the said amendment is 
likely to be made?

THE MINISTER OF RAILWAYS (SHRI RAM VILAS 
PASWAN) : (a) The salient features of the Railway 
Passengers Insurance Scheme are as under:

1. Under this scheme, Railway pay compensation 
for loss of life or injuries to bonafide passengers holding 
tickets or pass including railwaymen on duty who become 
vicitims of untoward incidents such as terrorist acts, violent 
attack, robbery, dacoity, rioting, shoot-out or arson by any 
person in or on any train carrying passengers, or in a 
waiting hall, clockroom or reservation or booking office or 
on any platform or in any palce within the precincts of a 
railway station or the accidental falling of any passenger 
from a train carrying passengers. Similarly compensation 
is also paid for death or injury to bonafide rail passengers 
or railwaymen on duty in a train accident.

2. The scale of compensation available under this 
scheme is provided in the Railway Accident (Compensation) 
Rules, 1990. Under these rules, the compensation in case 
of death or permanent disability is Rs. 2 lakhs, and in case 
of injuries the minimum compensation is Rs. 16,000/- and 
the maximum is Rs. 1,80.000/-

3. No compensation will, however, be payable in 
cases of suicide or attempted suicide, self-inflicted injury,

his own criminal act, or any act committed in a state of 
intoxication or insanity or natural death or disease medical 
or surgical treatment unless such treatment becomes 
necessary due to injury caused by the said 'untoward 
incident’.

4. The application for compensation is adjudicated 
by Railway Claims Tribunal. Twenty one Benches of this 
Tribunal have been set up in different parts of the country. 
The decrees of the Railway Claims Tribunal are satisfied 
bythe Zonal Railways after following the normal procedure.

(b) to (e) Keeping in view of the rise in Consumer Price 
Index, a proposal is under consideration to increase the 
amount of compensation to be paid to the dependents of 
dead and injured rail passengers and platform ticket holders 
who are involved in train accidents or untoward incidents 
as defined under Sections 124 and 124-A of the Railways 
Act, 1989. After a decision is taken in the matter, a 
notification prescribing the enhanced rates of compensation 
will be issued.

[English]

Wastage of Newsprint

2472. SHRIMATI BHAVNA BEN DEVRAJBHAI 
CHIKHALIA : Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state :

(a) the normal wastage of newsprint in a newspaper;

(b) the details of those newspapers which have shown 
a high percentage of wastage during 1996 and upto July, 
1997;

(c) whether the Government have enquired into the 
matter;

(d) if so, the outcome thereof; and

(e) the remedial measure proposed to be taken by 
the Government in this regard?

THE MINISTER OF INFORMATION AND 
BROADCASTING (SHRI S. JAIPAL REDDY): (a) and (b) 
No such information is maintained by the Government.

(c) No, Sir.

(d) and (e) Do not arise.

Export of Iron Ore

2473. SHRI ANANT KUMAR HEGDE: Willthe Minister 
of STEEL be pleased to state :

(a) whether iron ore extracted from Kudremukh area 
in Karnataka is being exported to Japan;

(b) if so, the quantity exported during the last three 
years;
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(c) whether the Government are aware that 
Kudremukh iron ore has gold concentrations which would 
be economical to our country;

(d) if so, the details thereof; and

(e) the measures taken or proposed to be taken by 
the Government in this regard?

THE MINISTER OF STEEL AND MINISTER OF 
MINES (SHRI BIRENDRA PRASAD BAISHYA) : (a) and
(b) The Kudremukh Iron Ore Company Limited (KIOCL), a 
PSU under the Ministry of Steel, is producing iron ore 
concentrates and Pellets from the iron ore extracted from 
Kudremukh mines situated in Karnataka State. The quantity 
of iron ore concentrates and pellets exported to Japan 
during the last 3 years was as under:

(Qty. in Million Tonnes)

Year Concentrates Pellets

1996-97 1.267 0.103

1995-96 1.385 —

1994-95 1.541 —

(c) to (e) The iron ore at Kudremukh is of the nature of 
Banded Magnetite Quarizite with low iron content. The 
Company undertook extensive studies to find out the 
occurrence of gold in the mineable depositis as also the 
tailings from the tailings dam. Numerous samples were 
collected and sent to Australia for detailed analysis. The 
samples were also analysed within the country. The tests 
have revealed that there is no extractable gold present and 
it is only in minute traces which cannot be excracted 
economically.

Telephone Facility in Block Headquarters

2474. SHRI VIRENDRA KUMAR SINGH : Will the 
Minister of COMMUNICATIONS be pleased to state the 
details of the Block headquarters connected with STD so 
far, State-wise?

THE MINiSTEROF COMMUNICATIONS (SHRI BENI 
PARSAD VARMA):

State-wise details of Block Headquarters withS.T.D. facility

State Block Headquarters 
Total With STD facility

1 2 3

Andhra Pradesh — *

Assam 166 105

Bihar 727 476

Gujarat — *

Haryana 110 87

1 2 3

Himachal Pradesh 72 68

Jammu & Kashmir 119 38

Karnataka 123 123

Kerala 149 149

Madhya Pradesh 459 339

Maharashtra 311 294

Goa 11 11

Arunachal Pradesh — ♦

Manipur — *

Maghalaya 30 10

Mizoram 20 6

Nagaland 77 14

Tripura — *

Orissa 314 291

Punjab 136 125

Rajasthan 237 212

Tamil Nadu 397 334

Uttar Pradesh 892 375

West Bengal 322 225

Sikkim 411 16

Delhi — *

* There are no Block Headquarters in these states.

Setting up of New Railway Zones

2475. PROF. P.J. KURIEN :
SHRI MULLAPPALLY RAMACHANDRAN :

Will the Minister of RAILWAYS be pleased to state :

(a) whetherlhere is any proposal to set up three more 
Railway zones;

(b) if so, details thereof;

(c) whether the Government of Kerala has made any 
request to the Union Government to set up Zonal 
headquarter of South West Railway zone at Calicut and 
Trivandrum, Madurai and Palghat divisions under the 
zone; and

(d) if so, the response of the Union Government 
thereon?


